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IN THE HIGH COURT FOR TH.E_STATE OF TELANGA
(Speciat originat .luriiaicti"it

MONDAY, THE FOURTEENTH DAY OF OCTOBERTWo THoUSAND AND rWENrv F6i;"...

[ 3416 ]

NA AT HYDERABAD

...PETITIONER

...RESPONDENTS

PRESENT

THE HONOURABLE THE

rH E H o N o u Ro 
",-. 

. * :#E:::'1."-=.: 
^,lX 

['J'
WRIT PE NO:2TITION 8409 0F 2024

Between:

$:r?Hfff 
'ilJifft#:,t-tfl:1,,2ft 

:i:3ilx?s{'%1r;flro,i"o#'B;,""ffi ";,.;

AND

1.

2

#iJfl ,?:f 's:B3l*"T?'.r.r"[".#ll"f,i[:""r"J:lifi ;]iB.,f :,f##?,*
[sl%,i:?:fl,?.fle Rao Universitv of Health sciences, Represented by its

petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewiih, the High court may bepleased to issue an appropriate writ, order or Direction, more particularly one inthe nature of writ of Mandamus, decraring the action of the respondentsparticurarry the 2nd respondent in not considering the petitioners reguest andnot a'owing for exercising web options for admission into MBBS/BDS courseunder Management Quota B and c category in next phase of counsering for theacademic year 2024-25 as i,egar, arbitrary, unconstitutionar and consequenry
direct the respondents to consider and permit the petitioner for exercising weboptions for admission into MBBS/BDS course under Management euota B andC category for the academ ic year 2024-25 in nex!,phase of counseling.



IANO:1 oF 2024

Petition under Section 15'l CPC praying that in the circumstances statedin the affidavit fired in support of the petition, the High court may be preased todirect the 2nd respondent to consider the petitioner,s request for exercising weboptions under Management Quota B and c category for admission intoMBBS/BDS course in the next phase of counsering for the academ ic yeat 2024-25, pending disposal of writ petition.

Counset for the petitioner : SRt MEGHANA ADDLA SUNEEL

Counset forthe Respondent No.1 :Gp FOR MEDICAL HEALTH FW
counser forthe Respondent Nos.2 : SRr A.pRABHAKAR RAO,

SC FOR KNRUHS

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTTCE J.SREENTVAS RAO

WRIT PETITION No.28409 of2024

ORDER.' @er the Hon bte the Chief ,tustice Alok Arud.lle)

Mr. Meghaaa Addla Suneel, learned counsel for the
petitioner.

Mr. A.prabhakar Rao, learned Standing Counsel for Kaloji
Narayana Rao University of Heatth Sciences (hereinafter referred

to as, 'the University) for respondent No.2.

2. With consent of the learned

Petition is heard finally.

counsel for the parties, the Writ

3. In this Writ petition, the petitioner, inter alia, seeks a
direction to the University to permit the petitioner to exercise web
options for admission into MBBS/BDS Course under Management

Quota :El' & 'C, Category for the academic year 2024_2025 and
consider his case in next phase of counseling.

4

are that the petitioner is

MBBS/BDS course in the

Facts giving rise to filing of this writ petition briefly stated

the student seeking admission into

State of Telangana. The petitioner
/!,

participated in the NEET Undergraduate Examination and has



2

secured AI India Ra

in this writ petition ,tu 

ot 248623' The grit

exercise web option :::::*'"J;;";::ff "#
under Management 

euota o, * ,^, ^'" 
urc course of MBBs/BDs

2o24_2o2s. 
uota tl,& ,C,Category 

for the academic year

5. Learned counsel for the
' : regard to the gnevance of the

petitioner submitted that with
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Writ petition may be disposed of with a direction
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As a sequel, miscellaleous

shall stand closed.

//TRUE COPY//

applications pending, if any,

SD/-K. SREE RAMA MU HY
ASSISTANT REGI RAR

SECTION FFICER
To,

1. The Principal Secretary, Department of Health and Medical and Familv
Welfare, Secretariat, State of Telangana, Hyderabad.

2. The Registrar, KNR University Health Sciences Warangal.

3. One CC to SRI MEGHANA ADDLA SUNEEL, Advocate. tOpUCI
4. Two CCs to GP FOR MEDICAL HEALTH FW ,High Court for the State of

Telangana. [OUT]

5. One CC to SRI A.PRABHAKAR, SC for Katoji Narayan Rao University of
Health Scinces, Warangal. [OPUC]

6. Two CD Copies.
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HIGH COURT

DATED:1411012024

ORDER

WP.No.28409 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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